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Bill No. 2 of 2022
THE HIMACHAL PRADESH MUNICIPAL CORPORATION (AMENDMENT) BILL, 2022

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)

A

BILL
further to amend the Himachal Pradesh Municipal Corporation Act, 1994 (Act No.12 of

1994).

BE it enacted by the Legislative Assembly of Himachal Pradesh in Seventy-third
Year of the Republic of India as follows:-

Short title and 1. (1) This Act may be called the Himachal Pradesh

commencement Municipal Corporation (Amendment) Act, 2022.

(2) It shall be deemed to have come into force on 3 day
of February, 2022.

Amendment of 2. In section 6 of Himachal Pradesh Municipal

section 6. Corporation Act, 1994, in clause (a), in the proviso, for

the words “thirty seven”, the words “forty one” shall be

substituted.
Repeal of H.P. 3. (1) The Himachal Pradesh Municipal Corporation
Ordinance No. 1 of : :
2022 and savings. (Amendment) Ordinance, 2022 is hereby repealed.

(2) Notwithstanding such repeal any action taken or
anything done under the Ordinance so repealed, shall
be deemed to have been done or taken under the

corresponding provisions of this Act.



STATEMENT OF OBJECTS AND REASONS
Section 6 of the HP Municipal Corporation Act, 1994(Act No. 12 of 1994) provides that the

number of total seats to be filled by direct election in a Municipal Corporation shall not exceed thirty-
seven and in each ward the population shall not be less than 2500. Now, it has been observed that
in many wards, the population has increased many folds. It is difficult for an elected councillor to cater
to the demands and needs of high population. Therefore, in order to ensure proper arrangements of
civic amenities, balanced growth and people’s participation in development activities; the limit of

maximum number of wards is needed to be increased.

Since the Himachal Pradesh Legislative Assembly was not in session and the Himachal
Pradesh Municipal Corporation Act, 1994 (Act No.12 of 1994) had to be amended urgently in view of
the coming elections of the Municipal Corporation Shimla, therefore, the Governor, Himachal Pradesh
, in exercise of the powers under clause(1) of article 213 of the Constitution of India promulgated the
Himachal Pradesh Municipal Corporation (Amendment) Ordinance, 2022(Ordinance No. 1 of 2022) on
1st February, 2022 and the same was published in the Rajpatra (e-Gazette), Himachal Pradesh on
3 February, 2022.

Now, the said ordinance is being replaced by a regular enactment without any modification.

(SURESH BHARDWAJ)
Minister-in-charge

SHIMLA:

FINANCIAL MEMORANDUM
<e-Nil---
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Minister-in-charge

(RAJEEV BHARDWAJ)
Pr. Secretary (Law).

SHIMLA
THE............. ,2022



EXTRACT OF THE PROVISIONS OF THE HIMACHAL PRADESH MUNICIPAL
CORPORATION ACT, 1994 (ACT NO. 12 OF 1994) LIKELY TO BE AFFECTED BY THIS
AMENDMENT BILL.

6. Delimitation of wards.- For the purposes of election of Councilors the Deputy
Commissioner shall, in accordance with such rules as may be, prescribed by the State

Government,-
(a) divide the municipal area into wards in such a manner that,-
(i) one Councilor shall be elected from each ward; and

(ii) as far as possible the population in each ward shall be equally distributed:

Provided that the population in each ward shall not be less than 2500 and the number of

total seats to be filled by direct election shall not exceed thirty seven;
(b) determine the territorial extent of each ward; and

(c) determine the ward or wards in which seats are reserved under this Act.
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